~IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" JAIPUR BENCH JAIPUR

-

' Jaipur, the 157 day of July, 2010

 ORIGINAL APPLICATION N0.320/2010 -

CORAM

N HON BLE MR. M L. CHAUHAN JUDICIAL MEMBER

Purshottam Srivastava, SR
Director, ’ : .
Geological Survey of India, Paleontology DlVlSlOﬂ

~ Jhalana Doongrl : :
Jaipur.-.

- - L ... Applicant

- (By Advocate : Shri AP.P.Ma‘thu‘r)
- .~Versus

1.~ Union of Indla through
' “Secretary,
. Ministry of Mines,
. -Central Secretariat;
- " New Delhi. '

2. Director General,
~_ Geological Survey of India,
Central Headquarter,
27, Jawahar Lal Nehru Road
-'Kolkata

.. Respondents

‘ (By-’Advoc_:a'te : -S‘hr"ilD.'C.Sharma)

ORDER

* PER HON'BLE MR.M.L.CHAUHAN - -

The apolicant has filéd. this .OA agaInst— the impugned
. order - dated - 1.6.2010 (Ann.A/1), whereby he has been
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transferred from Jaipur to Nagpur.
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2 Grievance of- the applican_t in .this “case is. that his

~daughter is- disabled and his wife is also ‘working in the State o

Government. As such, he should not have been transferred in

view of the guidelines jsAs'_ued by-the department in ‘that behalf

and more particularly the circular dated 14.6.2010 (Ann.A/13),

‘which stipulates thatv;. “Qfﬁcers h,a,wz'ivtg physically and.

men tally ch ci.ffe'ngec[ child and also having serious ailing

cfepenc[em]aarents 14/1[[6(2 retamecfm conswferatwn of tﬁenf

emergency amcfconh;mecfmecfzca[ﬁfeatment

3. . Learned counsel for ‘the applicant subm|ts that the.

apphcant has - already made a representation on 28 4.2010 to

'respondent No 2 (Ann A/5). thereby h|ghl|ght|ng the aforesald

- grlevances ;

¥

4. Learned v'lcounselj’for'the _appli'cant further Submits that

| ev,en the 'applicant is not physically fit-and this is_alsp‘ one of
the _grounds; which -warrant cancellation of the impugned

- transfer order (Ann.A/1). -

1

3 I have heard learned _counsell'fo‘r the'applicant.' Shri:
~ D.C.Sharma, Advocate,-also puts-in appearance and submits. |

» that he is authonsed to appear in th|s case on behalf of the

respondents ;

;-

6. Learned counse! for the appllcant submlts that he will be- '

g sat|sf|ed at th|s stage 'if a direction |s given to respondent
) No 2 to deC|de the representatlon of the applicant (Ann A/S)

- _W|th~|n a prescnbed- penod. ‘H_e-further submits that he.ma'y :

~also be ‘permitted to file an ad‘ditidn'al r'epresentatj'on th_ereb-y‘

' r_ai>sin,'g a further ground regarding ill health of the applicant.

7 Since representation of the applicant is pendingfand,.
-~ admittedly, the order of transfer will cause lot of difficulties and

‘dislocation 'offthe \family'Set—up_pf the applicant, T am of the

view that such a grievance and personal difficulties can be, .
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AAralsed by the appllcant before the appropnate authonty, who -

may look lnto the matter obJectlver .

toN

\ 8 Accordmgly, I am of the view that in case the - applicant™

ﬁles a fresh representatlon W|th|n a period of seven days
respondent‘No.Z shall consider the same and pass an’

appropriate order.. However, in case no fresh representation is -

filed by the applicant within the stipdlated period, respondent

- No.2 shall dlspose of the earlier representation of the appllcant'

dated 2842010 (Ann. A/S) taklng into con5|derat|on the

grievances so ralsed by the ~applicant |n his representatlon Till

such a representatron is not dxsposed. of by respondent No.2,

- the respondents shall malntalned status- quo qua transfer of‘

the appllcant V|de lmpugned order dated 1. 6 2010 (Anh. A/l)

9. With these observatlon the OA stands dlSpOSGd of w1th '

7@ t'/f
(M.L.CHAUHAN)
“MEMBER (J) -

no order as to costs



